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Central dministrative Tribunal 
lAD BENCH: AT HYDERABADI  

O.A.No. 130/91 	 Date of 
	

17-2-92, 
T.A.No. 

K .Rangabhash 

Sri GVRS \Jaraprasad 

Versus 

The Union of India, rep by its Secretary, 
Ministry pf FinnnrH, North 1ock, NeLt fleihi, 

& a not her 
Sri Naram Bhaskar Rac. 

oner. 

for the 
(s) 

Li 

for the 
tt (s) 

St 

CORAM: 

THE HON'BLE MR. R.E3PILA UBRANANIAr4 	MEMBER (A) 

THE HON'BLE MR. C.J,R0 	MEMBER (j) 

Whether Reporters of ideal papers may be allowed to see the Judgement? 

To be referred to the Rporter or. not ? 

Whether their Lordships wish to see the fair copy of the Judment ? 
a 

Whether it needs to be dirculated to other Benches of the TrbunaI ? 

Remarks of Vice Chairmkn  on columns 1, 2, 
(To be submitted to Ho'b1e Vice Chairman where he is not bn the Bench) 

(HC 
M(A) 	 M(J) 	I 
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IN THE CENTRAL AbMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDEP1ABAD 

CA 130/91. 	 ott of Ordar17-2-92. 

K.Rangabhashyam I  

....Applicant 
Vs. 

The Union of 1 lndia, rep. by its Secretary, 
Ministry of FiBance, North Block, NEW Delhi, 

The Chief Conmissioner of Income-Tax, 
Andhra Pradesh, Hyderabad. 

....Respondents 

Counsel for th4 Applicant 	'Sri G.V.R.S.Varaprasad 

Counsel for th Respondents 	I Sri Naram Bhaskar Ran 

CORAM 	I  

THE HON'BLL SI-IRI R.BALASUBRAMANIAN 	MEMBER (A) 

THE HON'BLE SFRI C.J.RUV 	: INENBER (J) 

(Order,  of the Division Bench delivered by 
H?n'ble Sri R.Balasubramanian, Member (A) ). 

ski G.V.S.R.Varaprasad, learned counsel for the 

applicant andi  Sri Naram Bhaskthr Rao, learned counsel for the 

Respondents re present and heard. The prayer in this appli-

cation is to f1quasft the order dt.B-S-Q and to declare that 

the applican is entitled for' arrears of pay and allowances in 

the cadre Of1 Commissioner of Income-tax from 22-1 2-08 to 

19-4-90. Te arrears were specefica.Lly with held by the 

impugned order  dt.8-6-90 issued by the Respondents. Conse-

quent to tho total exoneration of the applicnt, he was 

promoted wih retrospective affect and his seniority duly 

protected. The case of the applicant is that arears of the 
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salary have not dean pB id to him following the, national 

promotion. The learned counsel for the a4jplicant draws 

our attention to the judgment of the Hon'bLe Supreme Court 

in AIR iggi SC 2 lii. The Respondents have filed their pare 

wise comments an they relied upon Rule 17(1) of the S.R. 

for denying the rrears of pay to the applicant. We find 

from para-7 of t a Judgment of the Hon'ble Supreme Court 

that the normal ule of 'no work no pay' is not applicable 

to cases where t e applicant had been totally •exoperated. 

the ,SLpreme Cour had further held that for this purpose 

the Rule 17(1) a the FRSR will also be inapplicàble. It is 
V 

further decided - y the Supreme Court that howenr, whether 

the officer concrned will be entitled for any arrears of 

pay for the period of notional promotion preceding the 

date of actual pomotion, and if so to what extent, will 

be decided by the concerned authority by taking into cons!—

deration all thel facts and circumstances of the disciplinary 

proceedings/crininal prosecution. Where the authority 

denied the arrsrs of salary or part of it, it siould record 

the reasons for idoing so. 

2. 	 Hence following the above decision we direct the 

respondents to ecide whether or not the arrears, either in 

full or in part should be paid taking into consideration all 

the facts and c rcumstances of the Disciplinary/Criminal 
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proceedings. ike authorities shall complete this exercise 

within a periodl of three months from the d ate of receipt 

of this order. I The application is disposed—of thus with 

no order as to costs. 

(R .BAL5UBRA11ANIAN) 	 (c .'ó .Rov) 
Mmber (A) 	 Member (3) 

kputyRegi star ) 
To 

The ecretar, Union of India, Ministry of Finance, 
North Blcck, New Delhi. 

The Chief Conmissioner of Income—tax, A.P. Hyderabad. 

One copy to l'fr.G.V.R.S.Varaprasad, Advocate, 
113/3RT, Vijayanagar colony, Hyd, 

One copy to tjlr.Naram Shaskar Rao, Addl. CGSC. CAT.Hyd. 

One spare cody. 

ated: 17th Ebruary, 1992. 
Dictated in Open Court. 

avl/ 
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- 	 APPROVED BY 

IN THE CENTRAL ADMINISTPMIVE TRIBUNAL 

HYDERAAn BENCH AT HYDEPABAD 

THE HON'BLE 1'4R 	
- V.C. 

r 11HE HON'BLE 

ND 

THE HON'BDE MR.T.c DRASEKHAR RED1Ya 
- . 	 - - 

	 M(JUDL) 

-- 	 - 	 . 	 AND 
THE HON'BLE MLCI.J.ROY ; MEMBER(JUDL)r 

TED: fl --i492 
(C 

09~ 1t'JUDGMENT: 	 - 

in 

O.A.Nc. 

T.A.No 	 (W.p.No. 	
.- 	 ) 

- 	 AdthJiçtted and interim directions 
issi4ed. 	 - 

• 	/ . 	 . 	
. 	 AllrJwed 	 - 

- TDisposed of with 

Dismisged  
t 	 I 

Dismilsed as wjtbVWt . —.-- / 	 tsentr& •wnwmv9 tribunal j Dismjssed for Thf ult. 

. . 	 - 	 Ordered/ Rejcted 

Ne order as to e 3tS.
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